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Mr. Speaker: We shall continue this

discussion tomorrow.

18 hrs.
DISCUSSION RE: GOLD CONTROL

Mr. Speaker: We shall now take up
further discussion on the statement
laid on the Table of the House by the
Minister of Finance on the 20th Feb-
ruary, 1963, regarding the gold control
scheme.
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Shrimati Lakshmikanthamma may
now continue her speech. 1 hope hon.
Memberg would now probably agree to
my request that none of them should
take more than 10 minutes each.
Most of the things have been said. We
had 4 hours for thiz whole discussion,
ard now we have only one hour left.

Shrimati Lakshmikanthamma (Kha-
mmam) - | hope I have got ten minutes’
time,

Mr Speaker: She hu, already taken
‘wo minutes, but she wil] have ten
minutes today afresh,

Shrimati Lakshmikanthamma: A
poor country like India cannot afford
to lock up gold in bullion and orna-
ments in an unproductive manner.
The keeping of gold is a luxury as far
our country is concerned. The public,
iraders, goldsmithg and women should
al} reaiise that this Gold Control
Order had come to stay and that a re-
form like this will initially create
some distress in the beginning.

As far as the sufferings of the gold-
smiths are concerned, it is more the
jewellers that are creating this trouble
to the goldsmiths. The Jewellers have
suspended the manufacture of orna-
ments so that they can make use
of the feclings of the goldsmiths for
their own purposes. If this is to hap-
pen, ultimately, it is the jeweller that
is going to suffer. Government will
not see the sufferings of the goldsimths
for a long time. So, they will absorb
them in some industry and offer them
some ecmployment. Once they are
nhsorbed in some occupation, it will be
vary difficult for the jewellers to get
back these people and it will be very
difficult for them to train large num-
hers of people in this art once again.

Sir, I feel that the jewellers have no
cause to complain  because they had
their boom. They were pgiven one
month's time within which they could
¢e]|l their even unsold articles at fancy
prices. As far as women are concern-
ed, they are not perturbed because the
existing ornaments are not touched
and they had enough time of one
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month within which they could pur-
chase their requirements.

However, the main concern of the
promulgators of this order is not to
touch the mangala sutra or the hangles
or the chains or the ear-rings or any
of thes: thing-. but the large quanti-
ties of gold hoarded by certain people.
The immediately affected persons by
the gold order are the traders, the bul-
lion merchants and the jewellers, who,
along with hoarders of gold, have been
responsible for the high price of this
precious metal in this country. They
were the first tn protest against this
order

18.02 hrs,
[MRr. DePUTY-SPEAKER in the Chair]

It is evident that ornaments could
be produced at 14-carat purity. It 1s
alsop exhibited here and one of the
jewellerg hag said that they are as fine
as the 22-carat gold. I would like to
ask Shri Prakash Vir Shastri whether
any shastra tells or prescribeg that a
certain purity of gold should be pres-
cribed for the mangala sutra.

Investment in other forms of gold
fetches interest and T would also sug-
gest to the Government that they
should make the gold bonds more at-
tractive. Even in countries like
U.S.A. and U.K. the supply is restrict-
ed. As soon as the Gold Order had
been promulgated, in reply {o a ques-
tion in the Rajya Sabha, the Deputy
Minister has said that smuggling has
been stopped with consequent savings
of foreign exchange. The demand for
gold for making goid ornaments has
fallen, there is downward trend in gold
priceg and there is increase of valiue
of our rupee abroad. These are some
of the results of the intreduction of
this order.

About export of gold articles, I wish
to say something. Yesterday, Shr
Prakash Vir Shastri has shown us
some gem set article. It is expected
that every year we will be exporting
these articles to the tune of Rs. 1



3597 Discussion re

[Shrimati Lakshmikanthmma.]

erore as against the import of the sume
quantity of gold. There was a meet-
ing of the Gold Control Board at
Bombay. The goldsmiths have not
protested. They had only some grie-
vance. At some meeting they said
that they should get interest-free loan;
that they should be exempted from
profession tax; they should be recog-
nised as backward class; and that they
should be given quotag of iron, brass,
copper etc. to start alternative indus-
tries. These are gome of their points.
1 think it should not be difficult for
Government to accede to their request.
The State Government can take up
this matter and they can help these
persons.

I wish to say a few words as far as
women are concerned. I would like
to mention a small story.

It is said by Ramakrishna Parama-
hansa at one place that g husband ana
wife decided to become sanyasis.
They were going about the world,
The wife was following the husband.
On the way, the husband came across
a gold ring. He covered it with mua
thinking that the wife might otherwise
be attracted to it. The wife cama ana
asked what he was doing. When he
related what he was doing, the wite
asked: ‘Do you still feel the difference
between mud and gold?”” That is tne
tradition of the women of this coun-
try. They may be attached to zoia,
bui once they give it up, they give it
up for ever.

There are also certain disadvantages
in keeping gold. Gold has almost be-
come a social evil. While we were
discussing the Railway Budget, we
were concerned about the safety of
women passengers and all that I
think much of the trouble wil] be over
for the Home Depatment also if
women Wear only l4-carat gold be-
cause no thief will be attracted to-
wards that gold.

Sometimes even murderg take place
because of gold. I know of instances
where women have been murdered
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brutally for the sake of these gold
crnaments. Women who keep huge
quantities of gold articles can never
live in peace. Out of their love for
their children, sometimes parents put
gold ornaments on their children.
And when they go to school, some-
body kidnaps them and murders them
for the sake of those ornaments.

There is also another evil. This
breeds a competitive spirit among
women, When rich ladies wearing
gnld ornaments and poor ladies with-
out them attend the same function,
there is an inferiority complex deve-
loping in the latter.

So far as the socialist aspect is
concerned, we do not budge an inch
from the socialistic ideal in the Gold
Control Order. Gold is also dead capi-
tal. Now so far as payment of dowry
ic concerned, parents of daughtcrs
must be feeling inwardly happy be-
cause at least on this pretext they need
not give their daughters a]] these
things.

Also how many women in the e¢oun-
try can afford these gold ornaments?
Omly 20 per cent can afford them, the
other 80 per cent go without them.

Gold is almost like an opium for
women. If you do not want women to
progress, you must always keep them
under this illusion and attachment to
gold. I congratulate Morarjibhai on
bringing about thig radical change In
that regard,

Somebody asked how I could repre-
sent the women of this country, If I
do not represent women, whom else
do I represent? Are women represent-
ed by those people whn oppose the
Hindu Code Bill? Or are they repre-
sented by people who want child
marriages even today and want to kecp
women under subjugation? Do they
represent Women?

With these words, I support the
Gold Contro] Order.
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Shri Tridib Kumar Chaudhuri (Ber-
hampur): I am not a Member givea
to strong words and expressing [eel-
ings in a demonstrative way. Bul |
have no manner of doubt in my mind
that this is an ill-conceived, ill-plan-
ned and, if I may say so, ill-fated
measure, Ill-conceived because in
the name of stopping smuggling of
geld, it has opened the door wide for
ilegal transactions in gold and illegal
hoarding; ill-planned because in tne
name of getting gold for defence and
planning, it has thrown on the admis-
sion of the Finance Minister himaself,
5 lakh people out of employment and
service, and with their dependents it
would come to about 25 lakhs. 1 do
not accept that figure. According to
me, it would be much more, but even
if we accept his figure, that also is a
colossal amount of unemployment in
these days, which we would be hard
put to solve immediately. And ill-
fated, because the performance of this
Gold Control Order for the last two,
three months that it has been in ope=
ration has shown that it has failed on
every count. It has not got us any gold
in the shape of Gold Bonds, it has not
brought down the price to the inter-
national level. And as for smuggling
it has yet to be seen. I do not think
much is proved by the slight rise of
the value of the rupee ip certain mar-
kets outside India, because that phe-
nomenon alsp occurred a few montns
ago, but again our rupee price sagged
down and gold price shot up.

18.11 hrs,
[MR, SPEAKER in the Chair]

But it seems rather curious that that
master strategist of the Congress Par-
liamentary Party, the hon. Minister of
Parliamentary Affairs had put uo a
larger number of lady Members.. ....

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): Why
not? We are vitally concerned.

Shri Tridib KEumar Chaudhuri: I am
coming to that.
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Mr. Speaker: They are equally
Members, whether they are lady Mem-
bers or male Members.

Shri Sheo Narain (Bansi): On a
point of order, Sir. It ig an aspersion
on the Chair.

Shri Tridib Kumar Chaudhuri: It
is like putting up a Pramila Vahini
in front of the Finance Minister to
support these ill-advised Gold Con-
trol Rules.

There ig very good reason why our
sisters, and particularly those who
are very ornament-loving among them,
should be supporting the Finance Min-
ister, because if you read rule 128(i)
you would see that they have been
permitted not only they, in fact,
everybody has been permitted, to keep
an unlimiteq amount of gold in the
form of ornaments above 22 carats,
and for below 22 carats, of course,
there is no limit.

Some lady Member was claiming
yesterday that she had gone about and
persuaded all the ladies to give up
their gold. But there is such a thing
as the gold market in the country. On
the 8th February, the last day when
the sale of 22 carats of ornaments was
free, the price of ornament gold shot
up in the Calcutta bullion market to
Rs. 140. That does not show that our
women were very eager to give gold
the hands of the Government. They
were purchasing them, they were go
very busy purchasing them.

Shri J. P. Jyotishi (Sagar): Are not
the blackmarketeerg responsible for
this? Are you sure that women make
their purchases?

Shri Tridib KEumar Chaudhuri. That
day it wag not black market, Jyotishi-
ji.

Mr. Speaker: Order, order. He will
continue tp address the Cheir and not

Jyotishiji
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Shri Tridib Kumar Chaudhuri: Any-
way, nobody would be very much
impressed by womenfolk coming for-
ward to support this Order, because it
does not restrict them in getting orna-
ments to an unlimited extent. They
have been permitted, and not only
permitted, the rule has been made in
such a way that all mnon-ornament

gold is to be transformed, it is being
transformed, the Finance Minister
knows it very well, and everybody

who keeps himself informed  about
these things knows how non-ornament
gold is being transformeq into orna-
ment gold. About the Gold Bonds we
know how much he has got. but I
would like the Finance Minister to
enlighten the House about the amount
of declared non-ornament gold about
which he has got information in the
form gof these declarations.

That will show how things are moving,

About the unemployment caused by
the enforcement of the 14 carat rule,
I need not say much because other
Members have already dealt with this
point and I have very little time. I
was pained to see in an evening paper
in Delhi the other day that the Prime
Minister said that he was disgusted
at the reported suicides of some of
these people. He is reported to have
said: “Why not they join the Army and
be useful to the nation instead of
losing their lives like this?” Is it
not a mockery to ask them to go to
the Army? 1Is it possible for people
who are 40 or 50 to do s0? They have
spent all their lives in this profession.
If somebody asks the Prime Minister
—nobody would be so foolish to do
that—to shoulder a rifle and go to
the front, how would it look?

Shrimati Lakshmikanthamma: What
ia that paper?

An Hon. Member: Newspeper.

Shri Tridib Kumar Chaudhburi: 1
would end by referring to one fact.
There has been some curious order
from the officers of the Gold Control
Board about the release of pledged
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ornaments. Here is an order; I can lay
1t on the Table of the House; it is &
photostat copy; it is an order about
pledged ornaments. The dealer is
notifled like this:

*This is to inform you that since
you are & gold dealer registered
with BSales-tax authorities, the
gold ornaments of more than 14
carats purity pledged with you as
security for loans cannot be re-
tuwrned by you to the pledgers
after 8th February, 1963. How-
ever, there is no objection to your
converting the aforesaid orna-
ments into ornaments of purity up
to 14 carats and delivering the
samg (new ornaments not ex-
ceeding in purity 14 carat) to the
parties concerned. In this connec-
tion the relevant provisions of
Part IIIA of the Defence of India
(Amendment) Rules, 1963 may
please be referred to.”

On 8th February, 1863 there was an
order of the High Court of Jabalpur
and there the learned judges very
specifically say with reference to the
rules:

“"We are therefore of opinion that
Hule 126 F is concerned with the
capacity of a person quu a dealer
alone, and consequently the return
that he is required to furnish is of
his stock-in-trade qua a dealer
only and not of the gold possessed
by him in his various other capa-
cities, if any. On this reasoning,
the pledged ornaments of which
he is in possession as a pledgee
or a moneylender have not to be
declared because he is not in
possession or control of them as a
dealer as defined in the Rules.

On the other two points, we are
of opinion that dealers are not
prevented by any provision con-
tained in Part XIIA from return-
ing gold ornaments pledged with
them to the owners or from accep-
ting in future such ornaments as
security for loans.”

.
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By these orders such a confusion has
been created that now the registered
dealers cannot deal in them but un-
registered dealers are freely doing
what they want. Unless these loop-
holes or similar other loopholes are
stopped or plugged, the whole economy
of the country is bound to go into
confusion. They should not tamper
with the economy of our country in the
way they have done.

Shri Morarka (Jhunjuhnu): Mr.
Speaker, Sir, I am grateful to you for
allowing this discussion on such an im-
portant subject because I hope that
this debate will serve a useful purpose
in removing some of the misgivings in
the minds of the people. The leader
of the Swatantra party, Shri Rajago-
palachari, has accused, the Finance
Minister of laying his violent hands on
the hard-earned savings causing dis-
tress ang robbing millions of people
of this country of their savings. The
leader of the communist party, Shri
Dange, of the other hand, makes a
grievance that the Finance Minister
has not confiscateg anybody's gold and
that he has given too long a period of
time for making the declaration, ete.

The main purpose of these Gold
Control Rules is to stop smuggling. I
repeat that the main purpose of these
rules is to stop smuggling. People
who want to criticise the Government
have often confused this motive, this
purpose, by saying that since no gold
has come in gold bonds or in subs-
cription or in declarations, the very
purpose of the Gold Control Rules is
defeated, they say. 1 beg to submit
that this criticism is neither fair nor
relevant. The smuggling of gold has
been going on in this country for the
last several years and every year a
sum of Rs. 50-60 crores has been spent
in foreign exchange for this purpose.
When we do not have foreign ex-
change for buying our essential medi-
cines, for purchasing our vital needs
of defence, for implementing our
main plan projects or even for import-
ing the food for the infants, still
every year we are obliged to pay the
bill of these smugglers to the extent
of Rs. 50-80 crores. The Government

.
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has been criticised every year, in
season and out of season, for not tak-
ing any action to stop this smuggling.
In the past the Government had
tuken some steps which were less
strict. These steps have only parti-
ally succeeded. For example, in
1959, the Government issued special
cwrency for the Gulf countries; the
Government also tightened the Cus-
toms vigilance and they also by law
transferred the onus of proof on the
smugglers namely, to prove that the
gold in their possession is not smug-
gled gold. All these steps of the Gov-
crnment did  not  yield sufficient
results. The smuggling is still going on.
What was the remedy to be follow-
¢d? The emergency came and it made
the need for conserving and augmen-
ting the foreign exchange resources
all the more vital.

It is against this background that
the Government was obliged to take
this step. All the hon. Members who
have spoken before me have criticised
the Government, but I am sorry to
notice that not even one has come
before the Government with any con-
crete suggestion as to what the Gov-
ernment should have done by way
of some step to stop smuggling. They
all agree that smuggling is bad and
that it should be stopped. When
the Government does not take a step
they blame the Government, but when
the Government initiate some steps,
these are the very people who, in
the name of the people, in the name
of the masses, in the name of demo-
cracy, come and blame the Govern-
ment for taking these steps. It
would have been more impressive
and more useful in this House if even
one Member had come out with a
concrete suggestion as to how smug-
gling should be stopped. The only
suggestion which some of the Mem-
bers have made is that this 14 carat
should be made 22 carats, that
this process should have been slow
instead of giving a shock to the people
ull of a sudden, and that they should
have phased this programme and so
on,
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L=onr1 Morarka]

If you remove this restriction in

respect of having only 14 carats and if ,

you allow 22 or 24 carats, the Gov-
ernment may as well withdraw the
scheme. The essence of the scheme is
to reduce the demand for gold. The
only way of doing it is by reducing the
gold content in ornaments. The leader
ol the Swatantra party here who has
been most voca] on this subject has

said that this scheme has caused a lot

of distress and difficulties. Please
bear with me for a minute, and let
me examine what these difficulties are,
that the scheme has caused. The first
thing is that the scheme requires that
hereafter no ornaments can Le made
of more than 14 carat gold. A very
impressive argument was advanced by
one of the Movers of the Motion yes-
terday that the chemical reaction of 14
carat gold would be that the skin of
the wearer would become dark. I was
surprised to hear it. That shows the
lack of knowledge on the part of the
hon, Member concerned. Without
these rules, without these regulations,
the tendency of the people is to go
towards costume jewellery which does
not have even one carat gold—leave
alone 14 carat gold. Costume jewel-
lery is becoming more and wmore
fashionable. It is synthetic stones and
artificia] gold that is becoming nore
popular. What about pearls? Real
pearls are now out of fashion. The
pearls which are purchased, worn and
extensively used are cultural pearls.
Leave gside those things. What has
made stainless steel popular in our
houses? Before these stainless steel
utensils came, we were all using
brass and copper utensils. There may-
be many slokas, shastras and autho-
rities supporting the use of brass and
copper vessels. The Government did
not by rules enforce the people to use
stainless steel utensils. Today we see
people going in the blackmarkets and
purchasing stainless steel utensils at

Rs. 22, Rs. 30 and Rs. 32 a kilo-
gram rather than use copper or brass
utensils which they have been using,
God knows for how many centuries.
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An argument has been advanced
that a lot of unemployment would be
caused. I respectfully agree that this
scheme would cause unemployment.
But I do not agree that the magnitude
of it would be such as is being voiced
in thig House. In the first place,
before the scheme came into effect,
every goldsmith was not employed.
Similarly, after the scheme was an-
nounced, every goldsmith has not
become unemployed. Even assuming
for a moment that all these goldsmiths
are unemployed, does not that by it-
self prove that the demand for gold
ornaments and the availability of gold
has gone down to such an extent
that they have all become unemploy-
ed? Does not that by itself mean a
success of the scheme? Assuming for
a moment, if you like, that these
people, this section of the society,
would remain unemployed, if the em-
ployment of these people can be sus-
tained only by smuggled gold, only by
paying a bill of Rs, 60 crores every
year, the House has to judge care-
fully whether it is worthwhile main-
taining that employment. When you
do not have foreign exchange for the
purpose of raw materials for your
industry, does not the industry stop?
When the industry stops, does that not
cause unemployment, and when it
causes unemployment, do we not shed
our tears for them? These are all
various factors which one has to take
into consideration.

Another hardship mentioned is that
the refineries have been asked to take
licences before they can refine any
gold. To whom has that caused hard-
ship? It has caused hardship not to
the citizens, because they are not con-
cerned with the refineries, but to the
smugglers because they can no more’
get their smuggled gold reflned in
those refineries, It was in these refi-
neries where smuggled gold was being
refined, and it was only through these
refineries that we could make our esti-
mate of what the amount of smuggled
gold was.

Since you have already rung the bell
and time does not permit me to go to
the other points in support of this

'Y
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scheme of the Government, I will con-
clude by saying that gold, which is a
precious metal, has acquired glamour
not only out of the instinets of self-
preservation or because it is a commo-
dity which always appreciates in value,
but also because gold has value in the
international world. Our international
balance of payment is always cor-
rected by means of gold. Not only
that, even the backing of paper cur-
rency throughout the world is provid-
ed by gold. In our own country also
the value of gold has been constantly
rising, Qur Finance Minister, our
Government is trying to reduce this
glamour for gold. It is a hard task. It
is not an easy thing. If anybody
thinks that the success or the failure
of the scheme can be determined in
the course of two or three months, he
is mistaken. I think the scheme must
remain at least for two or three
years before the ultimate result of
the scheme can be assessed. I think
the Government must not modify the
scheme now. Once they modify it,
that would show their weakness and
people would not take the Govern-
ment’'s scheme seriously and the very
purpose of the scheme would be
defeated.
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ST T E | O F g 4 a1 Wi s
TR EN

& &t ad s § 1 9ge T @ ar
T8 & fy o @ & @i a7 ewia
I @1 § W 7 AT maw H wmA
waeq) & Far (& i g eawe
&, ST TFI AT | T G T wad
qg T T AT | HNT W FF
F T 99 WIFG §7 T Ao
axdradl o FTHE & I qoavdi
a1 @A freew arfaw g7 &,



2609 Discussion re; MARCH 6. 1963 Gold Control 2610
[« avmyi]

TS 1 AT T6T AGN 7% g 4T fev 2 & qUA U § WR W W & A

g aog qg ) w%ar ¢ fE awme qX g, T ARG F7 AT F4T AVET

IGF G2L g9 § WIT IF IART THI frmer gar 7 gfre AdY famer @

LU LI % qan g § froow & ag e

a1 & 3T ¥ W ax g fawer &,
fea & faar, s & 2 7 Far wTaAT 2
fie St #1 @9 & ¥@i e g 1 & wgan
g f o & §, @ ool I oaw 2 3
R T AT fear g1 X TR
fg s@ sl W weer Sma
at aod s fraw fafaeed 3 @ faan
&, fram g wrdat & it wwAr §, T
fear &, fead ot wog woft & g
A fear g, wiat & feaa sl &

Shri R. S. Pande (Guna): Sir, on 2
point of order. The hon. Member has
used the work Nikamma which is defi-
nitely unpariiamentary.

ot quferdr dgomn (farege)
IR AFITA, WA AL GUATAT
At & A9 F arg s wsx T w@r
R g T8 AfEw

Shri R. S, Pande: Sir, what is your
ruling on my point of order?

Mr. Depaty-Speaker: I will look in- aar fear a L1 LU mr" qa 4 fam
to it. 2, ag feger. .. (Interruptions.)
phaEhte d L Shri Morarji Desal: May 1 point
weer out that nobody is deat in this House?
Why should he shout like that?
AT S | qAZ FTAA TAATAT T

¥ for 7ft ¢ afer @@ a7
F g o owred 7 2 w=rf g,
Iagr wfas w=t A, W@, zEfaw
AT AT | I I FEAA T Al
oqr @ an 5 fagia g2 T 2@ A
7% farars ower faan smar | gereet
wr§ fom fagres w43 8, 99 U+
fagras & QT & 73T 79 37 &7 faaren
frree, ag @@ fearen gwn, &1 3w @
faafr faerr & g, 3z 3w a Qe
F o AT WY IS Fagrad 9 dsy
T #YE gF P AgY qr | IAw Sfgd
a7 i ag T=w 2 2 ) T TH FTA
F IO AT IA 4o, Yo AT XY AW
Y TEAT AT T E? I AT F A AT
FHM 1| & gre @2 TR F Y I T HAT
Fifqdai N EE T dmg ag A
QP AT R 1T AT AT AW E
W g ofefr gl @ AU & Wi
it w7 faee go A fwfa §, @

oft Ayt ;AT AT oA, g
qATE 94T, AT AL AA qHar g X
agan 5 w7 o g qaT §
a1 7ard e wfagt 3 o fras -
a3 A 2w oafer F o |/ g
T MEY I AT A F A1 /AT
faar 3 o< feami & soeit erafag &
agaa 1 gEfew fem @ fem
7% @t &, fraa wamwt &, fo= =ar-
ol ¥, frew qofmfaat & g
AT a g1 T A T AW 9T sE
HET M AT T FAA 9%, qAr
FgT STaT § | AfE o | qE q
g, W wYH A g, Pt awnet % 4w
oo oag ¥ L. .

st o fito aifem  (TweTw) -
AT § ATET WTE WTET, 9% | Niegrie
w7 fafug wom & at & Ot &

[& = % ag & fr wrawr 2 oy el
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AT aT & &7 AT & 0 &
AT AT § fF oA ¥ F7 oga
T A g T AT ¥ e s
Far oA wmr e w7

A AP A F TAAT § @
fa f g wore faft & fro &, ot 7
q9q g AE |

IqAN AFIT : T FE AT
Imuﬁta{faummm
‘ﬂti’ra‘ﬂﬁ'uﬂ?—!ﬂiﬁﬁ1

W Tma : qg A WA §, W
W 97 off sfaeew e @, &t s
ffod | s A9 7 WET w7 AFA
[mey & ot ag & T awdr @ 1 AQ
qg ATy 99 & ®fsul % AT G
§ ®ifea § gt 2 @ @ & wwr
W WA ) A g% gASAT |
AN f AW T R
T & frr & wmaw g f@s-
SIS CAE S RS
fom g AT agi e s @ L
(Interruptions.)

Mr. Deputy-Speaker: 1 du not scc
why an hon, Member should be dis-
turbed like that.

Shrimati Tarkeshwari Sinha : Then
you ask him not to shout.

Mr. Deputy-Speaker: Pleuse speui
less loudly.

Dr. M, S. Aney (Nagpur): Sir. |

have heard, in the old House, Sir

Surendranath Banerjj and Shri Bipin
Chandra Pal speaking in the stentorian
tone; that was their tone, He is no
vxception to that

Shri Joachim Alva (Kanara): Sir
there ig one point of order that I wauni
to raise. It is against all parliamen-
tary decorum to call another hon
Member by name without either pre-
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fixing ‘Mr. or *Shri’. In the British
House of Commons they ecll an hon.
Member by the name of his constitn-
vney, like, the hon. Member for Buck-
inghamshire. But he callg the  hon
Finance Minister by his first name, H.
can call him like that in the publi
maidan if he likes. but not here.

Shri Kapur Singh (Ludhiana): Wha:
is wrong in that?

IqIETA RFAW : FW A7 ¥ Aoy,
oo ¥ ffey

st qeTRY : gg |G A wErE
¥ oz X o | & qrooh ot ¥
wETT 9E E

o wgrew - fet A e
w7 q AT &, ar & 52 |

ot ot ;W e w T AT s
¥ qere a1 it w7 &7 gFrE 7

¥ a3 T @ ar fF we gw g
F FT q TpOieOw waT § A ©
frram s T @
wwar & 1 AfwT & Jaan g oo A
¥ gofiefa, &7 W & sondR, W
W F T TF W Y AT TR AW
7 fawe §3 & @ w1 Wy I A
IqE |9 faverr do1 & o Y, 7
7z ft wTeX & fF fadlt q@ ¥ qad
AT A W F g owr Iy & oW
w1 g fe g T A A, AR R
A &, 3w & faofor & amey A7 3 Y
A AfiFT FAT FT ST G| A s o
& 37 Tha @R 9w Ad g,
fogir "ot &7 F12 & Tt A
W & @ F Qi @9 8 9
A ¥ g o AW 7 g ¥
qge et fear @ 0§ am
fags T A1 & & THal @ i
wEofer I & am g N QW
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[« awm) _
T 7greet WK gofiefa & w7 & @
@Y, I w7 A @ g9 T |

JUTSAN AT : WA A FAA |

ot q1AEY Wi g frae g
g1 e & aww A & fevwiw #
q9T T@T ] )

dfeg @ AN T T FE A
< & 1 g e 1 fgga g R
ATE F FY AR AT | HAL FAFAE
fafreed ST AT @Y oY 3 Qo am 22
iR aefiors fgm &
TR AT @ W WA [ 6] 9
g ®1 fggm # 0 ar Sy sy
wias g orar § 1 7 <5 # a2 I
Y ¥ | AL §, TWE qgT TAAT BT
qoed o) A A gk § 1 & w9
T ... ..

Mr. Deputy-Speaker;
Sharma.

Shri D, C.

St argY & " W @ |
AT AT TTERA AT jelwed §OAET
Tar | 3 fAme ® ¥ 9T T T FY
drfad |

IqreAw wFAT AW F 7@ fae
g

ot qrmay ;& QY e W "o w5
Qg | & = A et fr fawa
¥ o7 Fem fE ag wla @, o #@
Ao g fear amar @, a1 feaw

JqreAw WEAG ;AT qETE, WA
WY g FX @ §, 99 95 9T |

o v ¢ ¥ ol @ w1 |
o7 S AW wY 2rew A § AfeA R
SrAl |
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# +ft Aot 29T A oF g
T 1% framar 1 (E W H @F -
ot & @ w1 g F9e fFAT 91 A«
ag W w1 gfeor av w< W an, foaw
q fi &frar 7 gor vwr 91 | AfFT 9w
a1 & gfoor &1 somw w1 gwr 7 @
F7 g o 71w WK S @ gk |
qg g @ & gior il (Y d@
& JaT ®Y fEr F¢ I # A9 wr

WEAT 6T g ST 8, W39 &
ATT & T &) WO WTE, W &
fifarg | dfea St o+ aw5@w 7@
e gw weger M, w TR
¥ Fo AT W A G TR WY
&Y T 9T qGT AT 99 AW FT FA@T
|

Shri D. C. Sharma (Gurdaspur): Mr.
Deputy-Speaker, no measure during
the last 16 years has raised so much
controversy as this Gold Control Order.
I fee] that this Order is being discus-
sed in every hamlet of India and every
bazaar and street of India.

ot e # gF A 9 Qg
AV @6 0 @I § 49 |

Mr, Deputy-Speaker: Order, ofder.

Shri D. C. Sharma: It has provoked
untold controversy and I feel that that
controversy is, to some extent, justi-
fied. It has been said that it is a
social measure of far-reaching conse-
quences. I cannot undarstand how it
is going to benefit society either to-
day or tomorrow and in what way it
is going to bring good to the people at
large. It has been said that it is a
psychological measure and we are
going to educate the people in a way
which takes away from them the lure
for gold and the glamour for gold. I
think these are very tall things that
are being said about this. 1 do not
think anybody has been able to change
the psychology of mandkind so far.
So many prophets have come and gone
and they have not been able to change
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human nature. Love of gold has been
there amongst the people, is there to-
day, and I believe, will continue to be
there in spjte of all these Gold Control
Orders. Therelore, 1 believe that the
psychology of mandking carnot b
changrd overnight by any kind of
legislation.

We have seen the fate of social
legislation. We have come to the con-
clusion thal social legisiation has not
proverd to be a remedy for our social
ills. It has not even proved to be u
palliative for our social ills. It has not
proved to be a remedia: measure in
any sense of the word. I do not think
that this Gold Control Order is goinz
to do all these things which we are
th:nking of bringing into being on ac-
count of this. The psychologiral
approach that it makes is almost nil.
The social good that it is supposed to
do is there only in the mind or im-

agination of some persons. It is not’

there inherent in this.

It has been said that this Gold
Control Order is going to put an end
to smuggling. I do not know any
smuggler: Gold forbid thatI should
run into a smuggler. But, I can assure
you that smuggling will goon on a
greater scale than before and that
this Gold Control Order will only
prove to be an incentive to the smug-
glers. They will devise other ways,
other methods to have smuggling go-
ing on. Therefore, 1 want to know
for what purpose this Gold Control
Order has been promulgated.

Of course, the hon. Minister has
said somewhere that we had been talk-
ing about smuggling of gold all these
days, and he wanted tp bring forward
a measure which would put an end
to smuggling. I do not think that
human ingenuity can be so barren as
to put an end to this time-honoured
though pernicious and anti-social prac-
tice in such a way. Therefore, I think
that this Gold Control Order is not go-
ing to achieve any of these purposes,

PHALGUNA 15, 1884 (SAKA)

Gold Control 2616

say what we may about it. But 1t
has done one thing, and it is this.

The menace from China united all
the people of India, irrespective pf
the State to which they belong, and
irrespective of the profession which
they practise ang irrespective of what-
ever they do. The Chinese aggression
has achieved that. And I believe that
this Gold Control order is going to
put the process in the reverse direc-
tion. It is going to be disruptive of
the unity of the people. It is going
to do something which is going to
divide the people again,

The ]ady Member of this House
have made very great speeches, say-
ing ‘We do not love gold, we do aot
love to do this, we do not love to do
that, we do not lJove to hoard gold’
and so on. They have made all these
fine speeches. But I tell you that you
must understand two things. There
are hoarders in this world. T have no
brief for those hoarders. Those
hoarders must be put an end to.
Hoarding must be put an end to. But
can we do that? Have we been able
to achieve the nullity of the hoarding
all these days? We have not been
able to do so. I have no brief for
blackmarketeers. But have we been
able to stop blackmarketing in the dif-
ferent commodities? So, I think that
the only purpose that fhis Gold
Control Order has achieved is this,
namely that it has brought about a
kind of social disturbance in all the
ranks of society in this country, and
I think that this measure which was
thought to be full of great promise
has not been able to achieve anything
of the kind.

It is said that the goldsmiths can
take to watch-making, and they can
take to this thing or that thing. Can
you uproot people from their profes-
sions in such a way? 1 believe that
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[Shri D. C. Sharma]

this order should be taken in the lhgnt
of our Constitution. Our Constitu-
tion says that nobody can be depriv-
ed of the privilege of practising his
profession. DBut | think that with this
order we are tirying to deprive so
many persons of the freedom of prac-
tising their professions. The estimates
vary in regard to the number, but
so many persons are going to be de-
prived of their professions.

An Hon, Member. How?

Shri D, C. Sharma: [ do not know
how. I am not pleading the case of
goldsmiths though [ want to plead
their case. I think that so much has
heen said about goldsmiths. Those
goldsmiths are there. They alsp want
changes in the order. They cannot
manufacture jewellery with 14 carat
gold. This is what they say. They
also say that they cannot go to the re-
fineries which are in Ahmedabad and
other places tp get the gold refined.
They say further that they cannot
pay the licensing fee, And they say
also that they cannot kecp accounts.
Most of them are illiterate. They say
that they cannot overnight change
their methods.

Unemployment is also one aspect of
the situation. If we remove z man
from g particular employment, *then
we must promise him and provide aim
with some alternative employment.
But that has not been done. There-
fore. 1 would say that this Gold
Control Order which has been pro-
mulgated in a great deal of hurry
should have been thought out in a
very comprehensive way. I think that
it suffers from so many defects and
lacunae that I do net think it is go-
ing to achieve even one-hundredth
part of the good which our esteemed
and honourable Finance Minister has
in mind. 1 think that it has on'v
bLeen o case of <ocial disturbance, and
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1 do not think that it is going to
achieve anv good.

Therefore, I would request the
hon. Minister tg take back this order
and bring forward a comprehensive
order before the House which would
cnable the smugglers to cease to
practise their nefarious trade, and
which would enable the gold hoar-
ders to bring out their gold.

After all, what have we go out of
the gold bonds scheme? Only 7 crores
of rupees worth of bonds have heen
bought. Therefore the Gold Control
Order has not achieved even a wvery
very smal] fraction of the purpose it
was designed to achieve. I would
therefore ask the Finance Minister io
take back this Order and bring an
order for the control of gold, if he
thinks it necessary—perhaps it is ne-
cessary —which is comprehensive,
which can act as an effective check
against smugglers, against hoarders.
against black-marketeers against pro-
fiteers ang against all those persons
I do not think that this Gold Control
Order which would cover a small sec-
tion of the population would serve any
useful purpose.

Shri  Sezhiyan (Perambalur); We
are told that the Gold Control 'Order
has been promulgated to put down
smuggling of gold into India and to
mobilise thy gold within India. We
hold no brief for the smugglers and
hoarders. We fully support Govern-
ment in taking the severest measures
possible to root out smuggling and
hoarding of gold. In fact, not only
smuggling of gold, but smuggling of
anything is bad and anti-social and
should be dealt with heavilv.

Instead of bringing these anti-social
and corruptive clements to book, the
Finance Minister has come down
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18'62 hrs.

i MR, SPEAKER in the Chair|

heavily on the poor goldsmiths and
artisans,

Even at the conservative estimate
of the Finance Minister, there are 5
lakh goldsmiths. Then there are 25
lakh people dependent on them. These
three million people are being pun-
ished for the sins and evils of the
smugglers.

To say that we can find employment
for these goldsmiths in other vocations
is not so easy as it appears to be. The
fipure of unemployment at the begin-
ning of the Third Five Year Plan
has been given as 9 million. Under-
employment, in the sense of those who
have some work but need to have full
work, is of the order of 15 to 18 mil-
lion. The numbet of new entrants to
the labour force during the Third
Plan period is estimated at 17 million.
So against the unemployment of 26
million and underemployment of 18
million, additiona] employment ex-
pected during the Third Plan period,
if everything goes well and if the
targets are reached in time, will be
14 million only. When there is so
much unemployment outside, when
millions of people, skilled and unskill-
ed, stand in a long queue, it will be
impossible for the goldsmiths thrown
out of their work wherein they have
been trained, to find employment.

The Gold Contro] Order has created
many difficulties, some of them not
even anticipated by Government. 1
have one particular problem in my
place. Tiruchirapalli in Tamilnad is
the principal centre of synthetic dia-
mond jewels. About 50,000 people are
employed in cutting. grinding,
Polishing and making stone-set jewels.
The synthetic diamond jewels are be-
ing made on a large scale at Tiruchira-
palli and sent to various retailers
throughout South India. About 90
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lakhs of rupees worth of synthetic
stone jewels are lying as a dead stock
with the wholesalers and retailers. To
convert them to 14-carat is a financial
loss as the fragile synthetic stones
wil] break if you take them out of
the present set-up, thus entailing a
loss of 40—45 per cent of the present
value. All that they want is some
way to dispose of this dead stock. They
are prepared to hand over these stone
set jewels to the Gavernment or to a
Government-controlled store for sel-
ling. They are cven prepared to take
any value for the gold content, inter-
national or otherwise. But to convert
them to l4-carat or to keep them as
dead stock will cause utter financial
ruin to them. Credit basis is the basis
of their business and keeping a dead
stock is no pleasure, fog they will oe
paying high interest for the borrow-
cvd capital,

The villager keeps gold not out of
love or craziness for gold nor for
ornamenta] or artistic values. But it
is a mode of saving for them, a sav-
ing which is secure and durable and
casy to handle. It helps him to raise
a little bit of a loan now and then.
Savings schemes and the banking
system are unknown and understan-
able to the villagers.

-

I would plead that instead of prohi-
biting the use of 22 carat gold, the
Government can besy achieve its ob-
jective by declaring a quota for -ach
individual’s use. At least, they can
allow 18 carats if not 20 carats.

Prima facie, the Gold Control Order
)5 an open admission of the helpless-
ness and ineffectiveness of the govern-
mental machinery to deal with the
smugglers. Supposing at somg stage,
the price of gold comes down appre-
ciably in India, what will the Gov-
crnment do to deal with  the smug-
gling of gold out of India? The Gov-
crnment cannol impose the gold con-
trol policy on other countries where ~
the ruling price may he higher
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[Shri Serbiyan]

In his statement in the Lok Sabha
on the 20th February, the Finance
Minister has stated that “no social re=-
form worth the name can be put
through without any trouble to the
country”. That might be true, but the
converse is certainly not true. Just
by giving trouble to everbody one
does not bring about a social reform.
I may add that soeial reform does not
begin and end with gold. There are
more urgent and pressing problems in
social reform.

Mr. Speaker: 1 am sorry I cannot
call any other hbn. Member. Now I
am going to call the Finance Minister.
Before that I would like to lknow
whether the Home Minister is going
to make a statement. I have sent him
three notices about the statement on
Nepal. One was from Shri Kamath,
and the two others I received subse-
quently.

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): Yes, Sir.
The Call Attention Notices have come,
and Shri Kamath is very particular
that T should make a statement. He
has said that in the morning. I shall
do so tomorrow, and I shall be grate-
ful if you permit me to make the
statement at about 1 O'Clock.

Mr, Speaker: All right.
make it at 1 O'Clock.

He may

Shri Morarji Desai.

The Minister of Finance (Shri
Morarji Desai-: 1 hope I will have
the indulgence of the House to hear
patiently my views or my reasons for
the measures that have been taken.

There has been some sort of viol-
ence in words seen in this debate, 1t
is not unusual it happens on some
occasions, but I did not expect that
my hon. friend Shri Prakash Vir
Shastri, who moved the motion,
would get so much excited. He was
not his normal self, but became very
abnormal in his tone and in his lan-
guage, |
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! gETmET srest @R 2w
- -
T g
Shri Morarji Desai: Shri Prakash
Vir Shastri is not the whole coun-
try. Neither I nor he can ever claim
that we represent the whole country.
Therefore, it is futile for anybody to

talk in the name of the country like
that.

It was even argued here by my
hon. friend Shri Gopalan that there
was so much agitation in this couniry
on this that there had never been any
precedent for it. Has he forgotten the
agitation which took place in Kerala
against their Ministry? Is this even
one-hundredth of that? Has there been
any procession even one-twentieth of
that procession which took place in
Kerala at that time?

All States have seen many proces-
sions. These processions have been
led by goldsmiths. T know they have
a grievance. I do not say that they
have np grievance, but that grievance
can be dealt with in a different man-
ner, not by shouting as was done by
the hon, Member whose name I would
not like to take, because he spoke
here, abused and went away, He may
do what he likes. After all, a person
can say only what he is qualified or
trained to say. Therefore, I cannot
have g grievance about it, and I do
make a grievance of it.

19 hrs.

Mr, Speaker: It has been observed
many a time by my predecessors and
even by myself that Members who cri-
ticise the Government here or make
speeches here should normally be pre-
sent to hear the reply also. It is a bad
practice to make speeches here criticis-
ing the Government so strongly and
using violent language and then go
away without listening to the reply. 1
think the hon. Members will bear that
in mind in future. |,

Shri Morarji Desai: I was also sur-
prised that my hon, friend the Maha-
raja Sahib of Bikaner .
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Shri Karni Singhji:
Karni Singh.

Shri Morarji Desai: He should bear
with me. 1 say that it s how he
spoke, he spoke as Maharaja Sahib of
Bikaner and not as Karni Singh.

Shri Karni Singhji: May I humbly
submit that I have been in this House
for eleven years and I do not think a
single man in this House will stand up
and say that 1 spoke as Maharaja ex-
cept yourself.

Sbri Morarjli Desai: I am saying it
this time; I was surprised that he
spoke as Maharaja Sahib of Bikaner;
I have never found him so before.
Even he was excited. Not only excit-
ed, He warned me and threatened me
of extinction. Well, Sir, he is entitl-
ed to do this. On that score, I have
no quarrel. But should one take to a
measure considering his political
career?” Should one take to a mea-
sure because it is popular or because it
is unpopular? Or, should one take to
a measure because it benefits the coun-
try? After al] that is the only crite-
rion that I have before me in all the
public work that I have done in my
life. T have had many such warnings
in my life. I have been receiving some
warning letters, abusing letters out-
side the House also—even threats td
kil me. That is not the first time that
I have got these threats but I have
had them during the last fifty years of
my life. T am still alive—God be thank-
ed I shall remain alive as long as God
wills. When He Does not will it, T will
disappear. Therefore, [ am not bother-
ed about it . (Interruptions.)

Shri Karni Singhji: Sir, may I sub-
mit that my objective was not to
oppose this measure at all? What I
tried to submit to the House wag that
it was at an inopportune moment, The
attention of the country was focussed
on the Chinese war. I did not oppose
this measure.

Shri Morarji Desai: That need not be
repeated; I am going to mention it . .
(Interruptions.)

Shri R. S. Pandey:
propriate time. '
2875 (Ai) LSD—8.

My name is

This is the ap-
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Shri Morarji Desai: [ request them
to bear me if they want to hcar me;
if they do not want it, they can even
forget what I say. But at any rate
they wil] have to give me a hearing.
After all they cannot say that they are
all wise men and I am certainly sense-
less as hon, Member Shri Prakash Vir
Shastri said:
IF ° Ffgmar a7 &
It means that. I am prepared to be
senseless; let him have all the sense:
I wish him all the pleasure of it. I
have no objection to it. I am prepar-
ved to learn even from him. But let
him show better sense in how he wants
to improve me,

s wermire et o A At
w7 #rdt 8, 7 faadd, & s A
Far faarsar ?

=t Hrerooly 3ant : faar ST wifm

IR &1, TRET AT & A myferar ot
&

=t FETTEYT TN ¢ S AT FHA
QI F XA A 5w

Mr. Speaker:
hear him.

Order, order, Let us

Shri Morarji Desai: I am also now
earrying out my duty. It has been
said that my political career will be
at an end; it will be in jeopardy.
Well, I have never believed in a politi-
cal career; I have never believed in
any career, When I joined public
life, I joined only in order to do what-
ever humble service I could do to
whatever position I was assigned by
my leader. And I am content to do
s0, And if it comes to an end I do not
think that I am going to be sorry
about it. I will have as much pleasure
in sweeping the sireets as I have in
carrying on as Finance Minister. 1 do
not see any difference between tne
two. Therefore, that is not a thing
which is going to threaten me and
frighten me about. Therefore, why try
this kind of tricks? I do not know.
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1 consider it merely a trick. It is
nothing else, That is not the way
things can be achieved. 1 hope God
will give me strength enough to be
humble about it and not o be
frightened by these things. And the
Congress had been made of this kind
of mettle. I have got this courage
from the Congress to which I have the
honour to belong. If the Congress was
made of softer mettle, as some hon.
friends think, it could not have
brought Independence to this counury,
and it will not be able to raise this
country to the height to which we ali
want to raise it.

It is now argued that no law can
break any tradition, can make any
change, and therefore it is wrong. It
is not argued that a change will bpe
very disasirous; it is argued thai a
religious tradition should nnt be
broken, How is this a religious tradi-
tion? Where is it prescribed in reli-
gion? My hon. friend, Shri Kamain,
is in many things a brilliant person.
But brilliance sometimes becomes very
difficult to contain; and therefore hc
began to quote and said that I have
a heart of gold. 1 am very thankful
to him. He meant it and I do not
think that he did not mean it. But
that does not mean any great thing
because gold is held in that light, and
therefore that comparison is made.
But it is also said “Sarve Jana Kun-
chanam Ashrayante”., Does he believe
in that? What is the use of quoting
this kind of things? After all, com-
parison to gold is not a good thing at
all to my mind,

It was argued also that this briags
in adulteration, when we are against
all adulteration. There is no unadul-
terated gold in any ornament that jcu
see anywhere. After all, unadulterat-
ed gold cannot be turned into an orna-
ment. It has to be mixed with some-
thing—maybe very little. 24 carat gold
also is not pure, hundred per ceni.,
gold. I wonder why my hon. fricnds
forgot this, Whether the adulteration
is a little more or less, when 1L 5
recognised that it should be there, that
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there are different things, why should
this kind of thing be argued?

One can argue many things, bu! cne
should argue sensibly. That is sl I
have to say. After all, it must have
some meaning in it. By “sensibly”, I
do not mean that the argumen‘ was
senseless. I only want tpo say that it
must have some value in it. It must
explain its meaning. If that is not
done, what is the good of doing that?

Let us examine why this has been
done, That is a question which has
been asked of me, It is primarily
brought in to remove smuggling of
gold which is hitting this country eco-
nomically in a very bad way and for
several years past, and it is growing.
As prosperity grows, the lure for goid
increases, and more and more gind
goes and is being smuggled and more
and more foreign exchange js ge.'ing
lost. 1 am being asked for the last
four or five years, in consultaiive
committees, outside, and even here,
what I have been doing to check this
smuggling; why I am not taking steps
in respect of gold. We did take some
steps two years and more to check
this. That was the first steo thal we
took. We tried to locate the smug-
gling; we tried to find out the modus
operandi of it, and we found that
unless this smuggled gold is paid in
foreign currency it could not be
brought in. N6 amount of rupee pay-
ment will be able to buy gold in utaer
countries, Therefore, there must bc g
method of getting that foreign cur-
rency. At that time, going into it, we
found that there was a lot of our own
currency which were current in the
Persian Gulf. It was a legal currency
by arrangement between us and them,
and we were legally bound to trans-
form whatever currency, whatever
Indian currency was presented at the
banks there, into foreign exchauge,
into pounds or dollars. That being <o,
the smugglers got rupees which taey
got transformed into foreign exchauge
in those banks under the name cf the
currency going on in the Persian Gulf.
It took quite some time befcre we
could take this decision, because it
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meant a question of relations beuween
the Persian Gulf countries and our-
gelves. There was a question of t.cir
taking it ill. Therefore, we had to be
very careful about it. We considerca
this question for a long time. Fir:t
we decided against it. Then we found
that whatever may be the case we
cannot go on considering merely feel-
ings in this matter or our prestige
alone when a matter of this type is
concerned. Therefore, we deo:ded,
after consulting them—the DBritish
Government was also concerned in
this—and with the agreement of
everybody we stopped that circulation
and we prescribed special notes for the
Persian Gulf. That stopped smuggling
for about four months or six moaths.
But, immediately the smugglers found
another method, and they were tausnt
this by some friends from here who
used to go out on foreign travel witn-
out getting any foreign exchaage. We
were wrong, I think, in allowing
many people to go out on foreign
travel without giving any foreign ex-
change. But we did so. We had noat
sufficient foreign exchange, There-
fore, we allowed only on business, and
we did not want to stop anybody frem
going out if he could go with friends
or other people, But we found that
this was misused. They paid rupeces
and bought pounds, and this was the
method which was then taught to the
smugglers. The smugglers now took
pounds from Indians who used to
transfer those pounds to India for the
relatives and other people. They paid
those pounds there, brought gold here
and sold it for rupees and transferred
those rupees here to the relatives of
those people and their friends. It is
an easy way of doing it. That is what
they found and this is what goes on,
from wherever it is done.

Shri Hari Vishnu Kamath: It has
gone on for many years?

Shri Morarji Desai; It has been hap-
pening for the last three or four yea~3,
Money that is obtained legally also, in
underinvoicing and over-invoicing, is
also utilised for this purpose,
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It was a problem how to stop this.
We had to stop this. There was only
one method whereby the prices could
be brought down and smuggling could
be completely stopped. That method
was to import as much gold as was
required in this countiry and sell it
here so that nobody could smuggle
gold if we sold it at Rs. 52:60 at which
we would get it or even by increasing
the rate by Rs. 5 or Rs. 10 more [or
costs, Then there could be no smug-
gling, But could we afford to buy
Rs. 50 crores to Rs. 60 crores worth of
gold every year? And, it will be
rising every year when it is sold like
that, because there is a glamour for
gold. Even my friends here think
that there should be this glamour for
it and they do not want to get out of
it. This is what they are saying and
they are frightening me. They are
all my friends. I do not say they are
my enemies, They are all my well-
wishers, Even they are so much lured
by gold and its tradition that they
think that I am doing something sacri-
ligious. Sir, far be it, from me to do
anvthing which is sacriligious. If I
want to take away this lure of goid,
it is only because unless this is done
this country will be suffering in two
ways.

I came to this conclusion eight
months ago. I had said always that I
was thinking about it in the last four
years a3 to what was to be done
Eight months ago I found out the
causes, 1 found out the wmodus
operandi. I found out that if I had
to stop this smuggling, this ecomomic
drain in two ways, I had to take cer-
tain steps. One of the two ways of
stopping this economic drain was to
stop the straight drain of Rs. 40 crores
to Rs. 60 crores of rupees by way of
foreign change destroying our prestige
in our currency in those countries.
That has got to be done. The other
drain which had to be stopped was the
very uneconomic investments in gold
in thig country which was due to the
I ag established custom and traditicn.
.- hag covered up the minds of my
hon. friends there and made them dis-
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courteous, exclted and violent. What
else it would not do? Let us examine
what gold is doing to us, It is argu-
ed that gold ornament is a safety for
the womenkind and in times of ad-
versity it can be easily utilised. My
hon. friend. Shri Prakash Vir Shastri
went s, far as to tell me that it is a
religious thing, that a father gives
away his daughter bedecked by orna-
ments and then alone the religion i
observed or carried out. I cannot sec
a more perverse interprctation of re-
ligion than this. How can there be
any injunction by religion which com-
pels a father to give his daughter away
in marriage to the son-in-law for the
benefit of the son-in-law, bedecked by
gold ornaments? We have passed a
law against dowry. Why have we
done so? Because we consider it an
evil custom of oppression. And noth-
ing can be a more evil custom thanr
this. Therefore, we have got to fight
it. But, how are we to fight it? He
went so far as to say that I am going
against the custom of writing on the
tongue of every child with a gold
Shalaka. I never had that luxury.
He may have been born in that luxury.
My tongue was not written or en-
graved like that by any gold Shalaka
or even silver Shalaka. That is not
the custom everywhere. How many
or how few families do it? I would
like to know how many families use
ormnaments.  If every family in this
country has gold, we need not work
for the economic upliftment of this
country.

o gETmE melt 2§ ¥
qT3 F OYT 9 ¥ qWrQ 7Y ]
T ?

ot wrerent FE 0 T X oW
AT AT H

5 gFTIET e AT A 9T
aruF fea A 28 g AFA g
TH F ARH F YAOAT gAY XN
R W3 § NfE gwR wF qAT § fea
gUE T & s A AN
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Mr. Speaker: Order, order. Let us
hear him now.

ot /o Il o owgg Fr
SIET WY ¥ & F fAg dmie
aff g 1

st To fwo gizm (7AT) @ BWIR
Mg & mF T TF A g0 A
QI ar 1 - FARY qgAr F 9 A
wafomd 9

Mr, Speaker: Order, order. Why
should they get excited? Let us Lsten
to the reply now.

Shri Morarji Desai: Why should my
hon. friend get excited if I speak
about religion? I do not get excited if
he interprets religion. He has every
right to do so, as he thinks. Rishis and
munis are dead and gone. The writ-
ings are there. They can be interpret-
ted according to the light and sense of
everybody.

it gwrte et © 7dt @y g
g

st srereot Jand o EE &
o % faq g, fad wo & fag af)
g

Why should it be the privilege of my
hon. friend? Is it because he is cal-
led a Shastri? I do not think it is the
privilege of any person to propound
religion to anybody. I think those
days are gone in this country when
enly Shastris will propound religion.

Shri Hari Vishnu Kamath: What
about your colleague, the Home Minis-
ter, Shri Shastri?

Shri Morarji Desai: My hon col-
league is a qualified Shastri; he is not
a ghastri by heredity. He is Lal Baha-
dur. Shastri is the title he has got
because he is qualified. He is qualified
to speak about it, because he has



2631 Discussion re

Jeartn it. But heredity is not a quali-
fication for saying that

S SETIEIC ATEAY | W "Iy,
arag WO WIE 1 qg qar goar
a @ & & gt fadf o &
¥ & w7 74t mar § | Fega girafad
w1 & TaT g 9@ faegw ¢ 3w
F A4 & gua I wwo-ay fay
a1 AaRi g TE

Nt Ao | 0 Y FE A
g7 g & AE 2 1 W9 T qE
T g

1 am prepared to accept the qualifica-
tion of my hon. friend. I did not know
that he was a Shastri not by heredity,
that it was not his surname and that
it is also a qualification. I am certain-
ly prepared to grant his qualification.
1 have respect for it, and I have no
objection to it. Yet, I am not pre-
pared to take from him my interpre-
tation of religion. That is for me to
do. I do not think anybody should
take it from anybody else. It would
be a bad day for anybody to take reli-
gion from anybody like that and get
into superstitions.

Therefore this is a matter where one
has got to examine with patience and
objectivity, Let my hon, friend exa-
mine it with objectivity. Why is he
excited even now? Excitement does
not keep the senses calm and then one
loses the capacity to judge. Therefore,
I am saying, let there be objectivity
about it. He would not make me ex-
cited by any chance because then he
will succeed and I will lose. I do nob
want to do that. I want to argue.
It is possible that I am not able to
convince him, That also is possible.
He can hold his view and I would per-
fectly grant that he is honest about
it. I have np quarrel about that. Bat
why does he not want to grant that I
am honest in what I believe? Why
does he want to think that this is done
with some motive or with some pur-
pose or completely carelessly, useless-
ly or senselessly? After all, God has
given sense to everybody and every-
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body acts according to the sense that
is given to him. If it is given to me
to be the Minister of Finance—for
which I am not obliged to him; I am
obliged {p the Congress and to my
leader—I have got to act according to
my tenets which I have got from the
Congress and I am going to work
according to that. Therefore this mea-
sure has been brought to remove this
foreign exchange drain and that can
be done only if the lure of gold dis-
appears. If the lure of gold remains,
it can go cn happening.

How 15 that to be done? It is said
that no law can do it. We have passed
many laws in this country to change
many customs and they have been
changed, The other day I gave the
illustration of rupee notes and rupee
coins. When the notes were introdue-
ed, everybody wanted rupee coins and
not notes. But now what has happen-
ed? Now everybody takes only notes
and nobody wants the rupee coins
because they consider them a burden.

There was the custom of sati. No
religious custom was considered more
than that. But sati was abolished by
law. If it had not been abolished by
law, it would never have been abolish-
ed. It was a monstrous custom. It
may originally have been a very great
thing for a sati, but all the satis that
were happening were happening only
by custom and by operation. There-
fore, it was abolished.

Then, take other cases, as many
cases as you like. We have abolished
the evil custom of debarring daughters
from inheriting their fathers’ property.
That was a great onslaught on the
Hindu Law and custom. That was
also considered religious. People were
threatened about it at that time,

The law of monogamy has been in-
troduced. That was done by law. The
law of divorce has been introduced.
More than that, there was the custem
of child marriage in this country.
Children were married, all on the
ground of religion.
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Shri Hari Vishnu Kamath: But
many great social reformers had pre-
pared the ground for it.

Shri Morarji Desai: Let my hon
friend have some patience, I wish he
gets m-re patience.

Shri Harli Vishnu Kamath: I am
listening to you very patiently.

Shri Morarji Desai: He invariably
loses it at times. He has a lot of
patience but he loses it sometimes.

Shri Hari Vishnu Kamath: I never
lost patience. 1 was never excited. I
only told you that they had prepered
the ground for it.

Shri Morarji Desai: That is what [
am saying, Therefore, it 18
futile to argue that things cannot be
changed by law. These are customs
which have got to be changed by laws
and destroyed by laws because with-
out the law nothing can  happen
Mahatma Gandhi began a crusude for
removing untouchability. It  was
considered that it had the sanction of
religion. But that also cculd not be
destroyed until the law was passed.

Shri Hari Vishnu Kamath; The law
has been  successful because of
Gandhiji

Shri Morarji Desai: I* is going on,
It is also an educative process. I do
not believe that I am going to succeed
immediately within two months. But
it ig the process whereby the edu-
cation of the country begins and it
will go on. I am quite sure, whatever
my hon. friend, Shri Chaudhuri, may
say or whatever others may say about
it; being ill-fated or ill-planned, I have
every hope that this will succeed and
it is succeeding even today. For that
I have only to quote my hon. friends.
They say that all the goldsmiths are
out of c¢riplonyment. If smuggling has
rot stopped, as they say, and gold 1s
coming in, certainly all the goldsmith:
are employed because they must b-
working on all that gold Then how
are they unemployed? What is the
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use of arguing like that? The fact
that they are un-employed shows that
they are getting no gold. It is ab-
solutely there, What i3 the use of
arguing like this? But, they do not
see the fallacy of their argument in
the heat of the passions by which they
are governed, the passion of gold,

Dr. M. 8. Aney: Their starvation is
your success?

Shri Morarji Desai: If in the process
of it, any people are starved, I am
very sorry for them. I am intensely
pained for them. I am trying to take
steps to see that they get employed.
Government gives such help as I can.
My hon. friend is such a learned per-
son. He is always a most studioug per-
son. I suppose more than him there
is nobody who is a more attentive
Member in this House. I have the
highest respect for him, even though
I do not agree with him in several
views, That is bound to be. There
is perhaps a difference of 20 years
between him and me. Naturally,
therefore, he has more wisdom than I
have. I may differ on account of my
ignorance. Sometimes he may differ
on account of the conservatism that
he may have on account of 20 more
vears. These are all things possible.
But, I have the highest respect for
him, and therefore I want to win him
over in this matter. 1 do not think
he is a person who is not amenable to
argument. If we argue with him for
an hour colly I am quite sure that he
will accept my position that nothing
different can be done than what I
have been doing today. I have nc
doubt about it in my mind.

If I were not so convinced, I would
certainly give up the order. I do not
believe in prestige. Prestige is the
bugbear of lawyers,

Shri Narendra Singh Mahida: W
all want you to be more sympathetic
to goldsmiths.

Shri Morarji Desai: I have cvers
sympathy with them. I have no bug-
bear of prestige. Any persun in offic
or power, who, on account of prestige
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refuses to change any action when it
is found it is wrong, 1 wouid say, he
does not deserve to remain in that
office, because he is not a good public
gervant. That is what 1 believe in.
I also believe, at the same time. that
anybody who is in public service. who
wantg to do service to the people,
should not be afraid of thc agitation
not of one or two or a thousand but of
5000 or 50,000, ang if he thinks that it
is in the interests of the country, he
must be prepared to he stcned and
killed but pot yield. That is what I
have believed in. This is what I be-
lieve in in the matter of public service
and public life.

My hon. friend the Maharaja Saheb
of Bikaner said that [ have broken—
he has charged me with a very hein-
ous thing—the unity in this country
which was forged. Which is the unity
which he has forged? Woula he have
talked in the manner he talked if there
‘was unity? Would the hor. Member
Shri Bagri nave talked in thc manner
he talked? This is not the first time.
He has been talking Like this ever
since the emergency has arisen. Would
the Congress have been condemned,
abused and criticised in the wvalgar
manner in which it is criticised? The
leader of the CTongress, the Prime
Minister, the way he has been criti-
cised—would that have been done if
there was that real unity which s
claimed by my hon. friend? I do not
want to speak about it Because, it
is we along who are believing in unity
and not my hon, friends over there.
When they have charged me.... I am
going to do that.

) Dr. L. M. Singhvi: That is too sweep-
ing and unfortunate,

Shri Morarjj Desai: I am bound to
say that; I am charged with it. Let
nobody be cxcited avout it. I have
every right to give my view. 1 do
not say that everybody is like that.

Shri Hari Vishnu Gamath. I sup-
pose he does aot charge the entire
opposition.
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Shri Morarji Desai: am not charg-
ing the whole opposition, nor even a
whole party, I am talking of people.
Some people will never want that
kind of unity. What 1= the use of
saying this kind of a thing thet [
breaking this unity? Iluw can this
unity be broken? I: urily to  be
maintained by Jdoing wrong things or
by patronising wrong attitudes, or by
making wrong promues? [ do not
think that that unil will save this
country.

We are at a very critical stage in
our country when we have to defend
our freedom, when we have to defend
our integrity. I do not say that it [
get all the gold, I will defend my
country better than without that.
Even if 1 do not get any gold, I will
certainly defend my country and with
success. That is rug t e stake at issue,
What is at issue is prevent the
drain on the economic life of this
country through the drain of
foreign exchange and the sense-
less sinking of all surpluses
and savings into gold which re-
maing locked up in their houses. Now,
as regards those people who they say
ade getting succour at times of ad-
versity what do they get? They get
half the money, with perhaps 25 or 30
per cent or hundred per cent interest
to pay. And what have we seen?
Many of the moneylenders have be-
come very rich, and all those who
have pawned with them have become
paupers. This is the result of this gold
business.

My hon. friend Shri Bishanchander
Seth made a severe castigation of the
Gold Control Rules. And what did he
say in the telegram that he sent me
when I promulgated these rules? He
seems to have forgotten it. I shall
just read it out for your knowledge.
He says there:

“SHRI MORARJI DESAI UNION
FINANCE MINISTER NEW DELHI
ACCEPT MY CONGRATULATIONS
TODAY FARSIGHTED AND REA-
SONABLE BROADCAST CONCERN-
ING HOARDED GOLD AND SET-
TING ALL INDIA GOLD CONTROL
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[Shri Morarji Desai]
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Mr. Speaker: Order, order.

Shri Morarji Desal: I would never
have mentioned this telegram and his
gtatements if he had not challenged
me about it. He said that he had
offered to be a member of the board
and I did not take him. That was
‘what pinched me.

Shri J. P, Jyotishi: Tt is good that
you have warned the country against
such persons.

Shri Morarji Desal: Therefore, I had
to mention it. Otherwise, I would
not have mentioned these things. Why
should I have to mention these things?
Since he himself mentioned it, I had
to come out in explanation as to why
I did not take him in the Gold Board.
Otherwise, I would not have men-
tioned it at all

This smurgling of gold, ag I said
before, can be stopped, therefore, only
if I go on spending every year Rs. 40
to 60 crores in foreign exchange in
buying gold outside and selling it
herea. 4

This will go on mounting.
fore, we cannot do it.

There-

The other question, therefore, re-
mains, that unless this fascination for
gold disappears, nothing can be done.
Therefore, I had to prevent orna-
ments of gold being made, and that
is why I came down to the l4-carat
goli’v:- ecause it would consume less
of g0’ 1 in the beginning and then peo-
Ple will go down to costume jewellery,
&g they have done in almost all other
countries,

My hon. friend said that I am try-
ing to impose the traditions of the
West here. What are the traditions
which I am supplanting? I am not
supplanting any spiritual traditions, 1
am not supplanting any traditions of
truth, I am not supplanting any tradi-
tions of sacrifice in this country. But
in the matter of dress, in the matter of
food and so on, things have gone on
changing always. My hon. friend's is

PHALGUNA 15, 1884 (SAKA)

Gold Control 2640

not dressed as his father was or his
forefathers were, My dress is not the
same as that of my ancestors. We are
all changing. Only my hon. friend,
Dr. M. 5. Aney, keeps the same dress
for the last many years. But we ses
only one turban here. That turban
also will not be seen after ten years—
I am quite sure of that. That is the
change which takes place.

Dr. M. 8. Aney. They have ale
ready changed.

kSllri Morarji Desai: Everything
will go on changing.

Therefore, these are matters where
a change ought not to be objected to.
Why should it be objected to?

My'. Speaker: I am sure the Finance
Minister ig not referring to my {urban

Shrj Morarji Desai: I call it a
I do not call it a turban.

Shri Hari Vishou Kamath: Pheta,

Shri Morarji Desai: Safa or Pheta.

I do not cal] it a turban. Only Eng-
lishmen can call it a turban. I do
not think that will disappear
a3 Jong as the Sikhs keep
their things. But if they lose it, I do
rot think ther: .s anything sacrun-
gious about it. There are some people
among the Sikhs who do not keep
beardg or monactes. They are not
irreligious. They have not lost their
religion. I would not say that they
have lost their religion. This may be
quarrelled with some of the Qurns
of the Sikhs. After all, reforms have
got to face all sorw: of ignominy.

Shri Hari Vishnu Kamath: Obloguy.

Shri Morarji Desal: No reform has
been effected without the reformer
having to suffer. T am prepared to
suffer in this matter in my reputation.
But I do not want my parent body to
suffer in any way. This is a matter
where I have not been led up the
garden path by anybody. This is a
matter which I have thought of con-
sistently and have come to these con-
clusions. It has not been done in a
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hurry. 1 decided this eight months on possession? If for taking the pri-

ago. After that, I have been making
rules. I have been examining all the
various implications and consequences
of it, and then have formulated these.

It was argued: why did I allow the
jewellers to sell their ornaments for
a month and why did I not give the
same facility to the goldsmiths? If
the goldsmiths had any ready-made
ornaments, they had the same facility.
I did not allow the jewellers to make
any gold ornaments during that period,
How could I allow the goldsmiths to
do that? It was asked: why did I
not warn the goldsmiths beforehand
so that they could have already taken
steps to counter the whole action? How
could I do it? Yes, it has suddenly put
them in a difficulty. 1 am very sorry
to have been the instrument having
done so. But if in the interest of the
country one has got to do it, one has
got to do it. I do not say that the
number of 5 lakhs is a small number.
When I say that the number is ex-
agperated, I do not say that 5 lakhs is
a small number. I would not call even
5,000 a smal] number if it comes to
unemployment. Even if one man is
unemployed, I would not consider it a
small or insignificant thing. So where
is the question of smal]l number? But
some things are inevitable. What am
1 to do?

I do not know why my hon. friend,
Shri D, C. Sharma—Professor as he
is—launched himself into this. That
is what I do not understand. But that
shows the liberty with which Con-
gressmen think. That is a tribute to
the democracy in the Congress body.
I am quite sure he will also learn a
lesson from this, whether this was
thoughtfully done or wag thoughtless-
ly done. I am only trying to persuade
him to see that this was not thought-
lessly done. What is it going to
achieve? It has already = liieved some-
thing. Smueggling hac< gone  dowm.
There may be a little smuggling. The
only thing is it has to be kept up.

Then there are questions which are
asked: why have you not put a ceiling

mary step I am attacked in this man-
ner, I do not know what my friend
the Maharaja Saheb of Bikaner
would have said if I had taken all the
steps together. He would have said
something else altogether,

Mr, Speaker: This word “together”
might be very significant.

Shri Morarji Desal: [t is significant.
These orders are not going to remain
where they are, and there are going
to be various steps taken as time goes
on. I have said that often, but let
me assure everybody that I do not
want to take away the gold of any-
body, whether they are Maharajas or
whether they are any other people.
There are some people who would be
very happy if 1 take away the gold of
Maharajas and nobody else. ‘That is
what my hon. friend Shri Banerjee
would want to be done. He has jea-
lousy of all people who have some
money, but if he gets money, then
he will not show it. These are all
matters in human nature. What can
1 do about it? But one cannot go on
doing that. Let there be no suspicion
about it. There ig no question of tak-
ing away anybody's gold, but when
the prices go down, they are bound
to sell it, ang if they sel] it, Govern-
ment will buy it at the value. If they
do not want to gell it, let them keep
it. Why do I want to have it? It is
in safe custody there. Why should I
be their safe custodian, I do not¥. nw.
Therefore, if it is with them, i do
not mind. It ig in the country.

Then people thought I was going to
drain the country of gold. Why should
I drain it of gold? But we do re-
quire money. This will be a credit.
It is not a question of selling away
Rs. 200 crores and then afterwards
what is one going to do. But if that
remains here as a  security, as we
have got Rs. 118 crores worth of gold,
a little ‘more thap that, if I get Rs.
500 crores more worth of gold, it
will increase my security better, it will
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increase my credit better. What is the
use of selling it out? I do not want
to be bankrupt in this country. Far
be it from the Finance Minister of
this country, whoever he is for the
time, t{o think of bankruptcy or des-
perate measures. This country is rich
enough in every way, even though
momentarily it is poor. But it is rich
enough in jts potentialities, and there
is no reason for any Finance Minister
to be afraid of bankruptcy at any time
or think of it. This country is march-
ing ahead, there is np question about
it in my mind. Therefore, I do not
think that any such steps are under
contemplation, but certainly steps are
being considered, they are already
there in my mind. They will be taken
as time comes on, so that those who
are trying to circumvent it will learn
a lesson, they will suffer. Let my
hon. friends not have then any sym-
pathy for them. That is all that T
am asking them to do. Otherwise, if
they again show sympathy for them,
this unity will be broken, and for it
the responsibility will be that of the
Maharaja of Bikaner and nobody else.
That is all that I want to say.

Shri Karni Singhji: What would I
be responsible for?

Shri Morarji Desai: For the break-
ing of the unity.

Shri Karnj Singhji: I do not think
you quite understood me. What I told
aP.1 yesterday was that if we took
T :ps that went against the feelings of
the people, there was a fear that we
might jeopardise the unity that we
had built up because of the war.
1 do not think the Finance Minister
has read through my speech, and since
I have not received the copy of it to-
day myself, I am not in a position to
read it out.

Shri Morarji Desai: I am glad my
hon. friend has corrected me, but I
heard him very definitely. He said
it was broken, not that there was a
fear. If he had only said there was a
fear, ] would not have said anything.

PHALGUNA 15, 1884 (SAKA)

Gold Control 2644

Shri Karni Singhji: I hope the
Lok Sabha will circulate my speech.

Shri Morarji Desai: Then I will
stand corrected, but I am quite sure
he will himself admit when he sees
that because I know he is truthful
enough to admit his mistakes. I have
no doubt about it. In the heat that
is what he spoke. I have never seen
him speaking in that tone. He is al-
ways very quiet, calm and serious in
what he says.

Shri Karni Singhji: Is it a quality
for a Member of Parliament to be
quiet?

Shri Morarji Desai: To be quiet in
speaking, I did not say quiet in the
meaning of being silent. I did not
say that. But to be quiet is a great
virtue. To be excitable is no virtue.
I do not think my hon. friend wants
to be excitable. When I give him a
virtue, he is quarrelling with me!

Then the question of pawn brokers
came up. Let me first deal with the
goldsmiths. When it is said that all
the five lakhs of goldsmiths are idle,
I am afraid there again it is a wrong
statement. All the five lakhs do not
deal in gold. There are many who
deal only in silver. They could not
be out of employment; there is no
ban on silver. Silver has not been
taken away; nothing has been done
about it. All these ornaments are not
touched at all.

1 was told the other day when I
went to Lucknow by a friend that he
accepted all that I said and that he
was in favour of gold control order.
But he also said that goldsmiths in
the hills have become unemployed.
He himself said that in the hills there
is very little gold and they use only
silver ornaments. Then, I asked: how
are these goldsmiths unemployed then?
Then he had no answer to me. But
there are many people like that.

Then again, those who deal in gold
do not dcal in gold only: they deal in
silver also and silver fashion goes or
increasing. Therefore, where is the
question of their being idle? My hon,
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friend Shri Bishanchander Seth deals
in gold; he is not idle. There are
many like that who are not idle.
What is the use of involving every-
body and whenever the question of
imaginary un-employment comes, my
hon. friend Shri Banerjee becomes
the greatest advocate .
(Interruptions).

st fam w1 ¥ A9 @Y,
# qxr At ¥ Fgm Tgw F 99 &
WA L Ig TG & 1 F T AT I
fozg &% | & g2 91q g7 §, &
Fgar g fF 97 1 J1 a8 |
THT & 1 TT W T W@ ARAT FHI
g g & wgw fram F faq ag
TG ¥ @1 g, A0 fawaw § ¥ awa-
fagar Tt &1

Shri Morarji Desai: | am only show-
inb by facts what is happening. He
is only giving me an assurance by
words. Are these facts controverted?
Is it not true that there are many
goldsmiths who deal only in silver?
They are not goldsmiths they are
silversmiths but they are all includ-
ed in this category of goldsmiths.
They are not unemployed. But as 1
said, even if only one is unemployed
1 should like to help him.

1 have written to the State Gov-
ernments that they should help them
and their children by books, by fees,
by training and if these people want
to be trained in any profession or in
any other ways, money should be
spent on it. If they want loans for
puylng sewing machines or other
machines and things like that loans
ehotld be advanced to them and T am
prepared to give these amounts to the
State Governments,

Dr, L. M. Binghvi: By what time
will these arrangements be finalised?

Shri Morarfi Desai: When the agi-
tation dies out. ‘Till then it s im-
possible to deal with a question like
thatt What is happening today?
There are several goldsmiths who
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have informed me that 14 carat gold
can be turned into any ornament.
There is a gentleman here whose
name I gave in order that others may
learn from him. He came to the
House yesterday, here, What hap-
pened to him? He was attacked by
members of his tribe outside the
House, filthily abused and man-handl-
ed. He had to seek the protection of
the police. He has written to me;
here is his statement. 1 have receiv-
ed such statements from other people
also. Are these the methods to be
employed? These people get en-
couraged because of the advocacy
which is taken by several hon. friends
of mine, Not that they want to en-
courage this kind of thing. Let me
make it clear. I can never think
that my hon, friends for whom I
have respect can ever take to these
methods, But they must also see the
consequences of the encouragement
they give to wrong people. They
are not good causes. If causes like
this are taken up and developed into
national causes as they say, Sir, this
country will have no future left. My
hon friends also will be doing harm
to their parties by taking up wrong
causes. They may threaten me that I
will lose in the elections. I have
been threatened like that several
times at every election. In the last
election also the Congress was threa-
tened with extinction. Well, the
people knew better and they showed .
confidence, They are a great people:
It may be that sometimes the Cong-
ress may get out of elections and
may get defeated The Congress
has not the monopoly of it and we
should be perfectly willing to do so.
But these are not the ways in which
one can put out the Congress. The
more they try to do like this, the
worse will be their fate. And -the
better will be the fate of the Cong-
ress. But this is not good for us also
because we like to be told and cor-
rected in the proper manner and not
to be made indifferent to criticism.
But when there is perpetually wrong
criticism one becomes indifferent
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That is also a human foible. I do
not say that this is justified, but after
all, we are all weak people. [ ecan-
not say we are very strong people.
My hon. friends cannot say that they
are very strong people. All of us are
equally human. Thercfore we suffer
from all these foibles, and that is
why 1 am saying that when wrong
causes are taken up and agitated over
and pleaded for then it is not the
cause¢ which prospers; it is not the
right cause which will become ill-fated
or ill-planned. But it is the agitation
whizh is ill-fated and ill-planned,
which will vanish. 1 have no doubt
about it in my mind,

Then there is the question raised
by my hon, friend Shri Prakash Vir
Shastri, that all works of art are
going out of out existence. This is
happening only temporarily, just now,
when things have to be stabilised.
There is absolutely no intention of
allowing this to go out of existence.
I have told all those people who came
and saw me that we are going to
make arrangements to get these pre-
pared in bonded warehouses so ihat
they can be prepared and exported.
They can be sold here to tourists also
for foreign exchange. These things
can be done. I also want to explore
if silver goods can be made, goods
of art, and if they can be exported
Many of these people can turn them-
selves into this and can get more
money out of it and these can be
exported. I want to explore that
possibility also. I can explore these
possibilities only if I am allowed to
~xplore these possibilities. But if T

m abused, which it is perhaps their
privilege to do, how am I going to do
anything? I will certainly not abuse
in return. Why should I have to do
go? I have no boil in myself; those
who have boils in themselves can
abuse me, but why should I have to
do so? Therefore, that way, nothing
will be served. But I would certain-
1y like to help; I want co-operation in
this matter so that we can find tcday
ways and means whereby we can rer-
tainly settle all these problems. But
let it be understood that this is not
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an order which has been hastily
thought of. It is not an order which
1S going to do any harm to the 2sun-
try. It is on the contrary, an jider
which will do great good to the coun-
try, and its economy, and it will
chunge also the wrong economic

" habits which have been ingrained and

which have become wrong today. 1 do
nct say that they were wrong in the
hoary past. ‘They are wrong today.
All other facilities are available for
people to invest their monies which
can be useful on a rainy day. There
was no insurance in the earlier days;
there was no banking facility in the
earlier days; there were no savings
certificate in the earlier days; there
were no loans; there were no savings
banks. But today these are all there.
If a person, instead of putting his
money into gold, in order that it may
be useful on a ralny day, puts that
much amount as a premium on his
policy he will get the whole amount
with interest when the term js over,
and if, God forbid, the man passes
away his dependants will get the full
amount without even paying cne-
fourth of that amount and that will
be a security for his own family. In-
stead of propagating these things and
changing wrong customs, my hon.
friends try to threaten me and
frighten me. Well, T may assure them
that they are not going to succead,
and T am not going to threaten them
or frighten them in return. There-
fore these things ought to be consider-
ed differently,

There was another question, name-
1y, that the pawn-brokers are mnot
being allowed to return the gold
ornaments which were pawned to
them. That is true at present, but
that also requires to be properly
arranged and settled. If a person is
only a pawn-broker, it becomes easy
to allow him to return the orma-
ments that he has got when the
amount is received. But many of
these people are both dealers and
pawn-brokers. They have gold
which they are dealing with. There
are these pawns which are with them
as mortgaged ornaments. If I allow
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them to be returned just now, the
other things will be returned and
these things will be turned into
something else. Because this is what
is being done. I have got to be care-
ful. I know it is some inconvenience
to these people, 1 am very sorry for
it. But, in the national interest, I
would only beg of them to bear with
this inconvenience, I will certainiy
remove this inconvenience as soon as
they enable me to do so by giving
up agitationa] methods and taking to
co-operation in this matter so that
their good is achieveq and the na-
tion's good is achieved. This is the
co-operation which I request by hon.
friends to give me. This is the co-
operation which I request all those
who are affected by this to give me.

Sir, there was a run for purchas-
ing ornaments for a month from 10th
January to 9th February. It was a
mad rush, that is all I can say, But
why was that mad rush there? It was
because of the fondness for  gold,
because of the attempt of some of my
friends who went on saying that this
was a wrong thing. So some people
thought that things woulq disappear
and they could take away as much
gold as they could at that time, But
my enquiries have shown that many
people have been duped. They de-
served to be duped. They went and
purchased ornaments thinking that
they were of 22 and 24 carats where-
as severa] of them were not even of
14 carats. Well, they will begin to re-
pent at leisure. Sir, I had a friend
who went to Hong Kong once. He
wanted to buy gold from there. He
went to one of the most prominent
men there and bought golg from a
properly establisheq shop. He bought
gold and came back to Bombay, He
kept it in his box. After a month he
took it out to show to his friend. But
the moment he took it out he found
that it was of brass. This is what
happens in the dealings in gold.

Let us not be encouraging people
to invest more and more on gold, Let
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us destroy this lure of gold as fast as
we can. And, that is what this Gov-
ernment is doing. Instead of support-
ing me in this matter, I am being
threatened with dire consequcnces. I
am prepared to take the consequ-
ences. If my disappearance enables
this cause to prosper I am prepared
to do so with the greatest satisfaction,
but if that does not do so and if the
execution of this order in a
proper and peaceful way and the
carrying out of these arrangements
is going to benefit this country not
only now but permanently, I will be
highly thankful to my hon. friends if
they help me in this matter, If they
do not help me, I am not going to
curse them as they curse me. I am
not going to find fault with them. I
am only requesting them for co-
operation. I will certainly go on
single-handed even if I have to go on
like that, because this is a  matter
which, I believe with complete cer-
tainly ang conviction. if given up.
will ruin the country. What hap-
pens now? Rs. 50 crores to Rs. 60
crores of savings are sunk in  the
ground with no benefit either to
the persons concerned or to the
country. We want to develop fast.
How are we going to develop fast
unless we deploy all the savings on
attempts to increase our production?
1t is also to help that that it is neces-
sary to destroy this custom and tra-
dition which has grown into supersti-
tion.

Sir, I request for co-operation in
this matter from all my friends in-
cluding my hon, friend, Shri D. C.
Sharma.

Mr. Speaker: The discussion is over
and the House stands adjourned to
meet again tomorrow at eleven o’clock.

19.59 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on  Thursday,
March 7, 1963/Phalguna 16, 1884
(Saka).



